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CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT BENCH LUCKNOW

' S
TeAe NO,1062 of 1987 (T) /‘)\
(WoP o NO.3394 of 1982)
Khalilullsh Khan eesccvoe Applicanto
Versus
Union of India & Others seevesse Respondmts.

27.2,1990

Hon'kle Justice K, Nath, V.C.
Hon'ble My, K.,J. Reman, A.M,

Sri B.K. Shukla files vakalatnama on behalf of all

the respondents, No one is present on behalf of the
aéplicant. The notice, which was issuved to the appliémt.
by Registere¢ post, is presumed «served.’ The notice issued
to the gpplicant’s counsel has been received back with
the postal report that he could not be found despite

repeated efforts,

The petition is, therefore, dismissed for ﬁ
non-prosecution,
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